
FORM G 

INVITATION FOR EXPRESSION OF INTEREST FOR 

ABHIJEET INFRASTRUCTURE LTD NON-OPERATING AND HAVING ASSETS 

IN JHARKHAND 

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India 

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016) 

RELEVANT PARTICULARS 

1. Name of the corporate debtor along with 

PAN & CIN/ LLP No. 

Abhijeet Infrastructure Limited  

CIN: U27108WB1984PLC170097 

PAN: AABCA0975E 

2. Address of the registered office FE-83, Sector-III Salt Lake City, Ground 

Floor, Kolkata, West Bengal 700106 

3. URL of website Not available 

4. Details of place where majority of fixed 

assets are located 

Saraikela, Jharkhand 

5. Installed capacity of main products/ 

services 

Proposed 2x500 TPD DRI plant and  

2x30 MW Power plant  

(The project implementation was not 

completed and is non-operational since 

2013)  

6. Quantity and value of main products/ 

services sold in last financial year 

N.A. 

 

7. Number of employees/ workmen Nil 

8. Further details including last available 

financial statements (with schedules) of two 

years, lists of creditors are available at URL: 

Weblink to download the last available 

financial statement for FY 2022-23: 

https://drive.google.com/drive/folders/1O-

1dXCCebLmjs_6jc03zapy19D5YISXz?usp

=sharing 

 

URL for List of Creditors: 

https://ibbi.gov.in/en/claims/claim-

process/U27108WB1984PLC170097  

9. Eligibility for resolution applicants under 

section 25(2)(h) of the Code is available at 

URL: 

Weblink to download detailed Invitation for 

Expression of Interest (IEOI) document: 

https://drive.google.com/drive/folders/1Coe

aYsgBSKXdbn_N2QSSeX-

qg6s684ai?usp=sharing 

10. Last date for receipt of expression of 

interest 

22 June 2025 

11. Date of issue of provisional list of 

prospective resolution applicants 

01 July 2025 

12. Last date for submission of objections to 

provisional list 

06 July 2025 

13. Date of issue of final list of prospective 

resolution applicants 

16 July 2025  

https://drive.google.com/drive/folders/1O-1dXCCebLmjs_6jc03zapy19D5YISXz?usp=sharing
https://drive.google.com/drive/folders/1O-1dXCCebLmjs_6jc03zapy19D5YISXz?usp=sharing
https://drive.google.com/drive/folders/1O-1dXCCebLmjs_6jc03zapy19D5YISXz?usp=sharing
https://ibbi.gov.in/en/claims/claim-process/U27108WB1984PLC170097
https://ibbi.gov.in/en/claims/claim-process/U27108WB1984PLC170097
https://drive.google.com/drive/folders/1CoeaYsgBSKXdbn_N2QSSeX-qg6s684ai?usp=sharing
https://drive.google.com/drive/folders/1CoeaYsgBSKXdbn_N2QSSeX-qg6s684ai?usp=sharing
https://drive.google.com/drive/folders/1CoeaYsgBSKXdbn_N2QSSeX-qg6s684ai?usp=sharing


14. Date of issue of information memorandum, 

evaluation matrix and request for resolution 

plans to prospective resolution applicants 

21 July 2025  

15. Last date for submission of resolution plans 20 August 2025  

16. Process email id to submit Expression of 

Interest 

abhijeetinfracirp@gmail.com 

17.  Details of the Corporate Debtor’s 

registration status as MSME  

N.A. 

 

Date – 07 June 2025 

Place – Mumbai 

For Abhijeet Infrastructure Ltd. 

  

 Satish Kumar Gupta 

Resolution Professional  

IP Regn. No. - IBBI/IPA-001/IP-P00023/2016-17/10056 

satishg19@outlook.com 

 AFA No. ‐ AA1/10056/02/300625/106924 

AFA Validity Date – 30 June 2025 

Communication Address: 17012, Building No.17, Phase 

2, Kohinoor City, Kurla West, Mumbai – 400070 

Communication Email: abhijeetinfracirp@gmail.com 
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Marginalised communities holding some of
highest constitutional offices in India: CJI
LONDON : The representa-
tives of marginalised commu-
nities are today holding some
of the highest constitutional
offices in India in keeping
with Dr B R Ambedkar's
vision of "equality, liberty,
justice and fraternity" for all,
Chief Justice of India B R
Gavai has said.

Delivering a special lec-
ture to commemorate 75
years of the Indian
Constitution on Thursday
evening at the historic Gray's
Inn in London, where
Ambedkar received his quali-
fication as a barrister in
England over a century ago,
Gavai highlighted the endur-
ing legacy of the social justice
reformer as the chief archi-
tect of the Constitution.

Gavai said it was an
"incredibly emotional
moment" for him to reflect
upon the legacy of one of the
greatest legal minds in mod-
ern history who also had a
profound impact on his own
career path.

As someone who shares
the same Dalit social back-
ground as Ambedkar, the CJI
pointed to some of the highest
constitutional offices in the
country today being occupied
by representatives of margin-
alised communities in keep-
ing with Baba Saheb's vision

of "equality, liberty, justice
and fraternity" for all sec-
tions of Indian society.

"Standing here at this
historic institution, I am
reminded of the enduring
legacy Dr B R Ambedkar left
behind, not only in the legal
field but in the very fabric of
Indian democracy," Gavai
said.

"I was born in 1960,
almost four years after Dr
Ambedkar left us; I was born
as a citizen of India and not
as an untouchable. Dr
Ambedkar's presence was
always felt in my home, from
a young age I would hear sto-
ries of his courage, his intel-

lect, his relentless pursuit of
equality. Those stories
became a part of my values,
my outlook and my purpose,"
he said.

"Dr Ambedkar's vision
for society where every citi-
zen enjoys the full benefit of
constitutional protection has
been steadily realised
through the judiciary, legisla-
tion and executive action…"
he said.

"It is a matter of pride
that the country in the last 75
years has witnessed two
woman Presidents and now
we have a woman President
(Droupadi Murmu) who also
represents the most margin-

alised sections of the society
of the tribal area," he noted.

"And, I take pride in
saying that India has a Chief
Justice who comes from mar-
ginalised sections, humble
background," he said.

In his address on the
topic of 'The Living
Document: 75 Years of the
Constitution of India, and the
Enduring Relevance of Dr
Ambedkar', the CJI went on
to spotlight some of the for-
ward-thinking aspects
enshrined in the Constitution
of India, including
Fundamental Rights and
Directive Principles, for a
"just and inclusive society".

"As we mark 75 years of
this remarkable living and
dynamic document, I can
confidently affirm that it is
the foresight and vision of Dr
B R Ambedkar that has
enabled the Constitution to
endure and stand the test of
time," he said.

Law and Justice
Minister Arjun Ram Meghwal
shared some personal
insights from Ambedkar's life
as a young student of law in
London, before he was Called
to the Bar at Gray's Inn in
1922.

"He did not have money
and would often skip meals
and survive on little sleep,
such was his commitment,"
shared Meghwal, who
described the Constitution as
a "noble document" for the
world's largest democracy.

The event was held in
association with the High
Commission of India in
London and also offered
archival glimpses into
Ambedkar's life as a student
of law in England.

"The adoption of our
Constitution in January 1950
was when our democracy
came into force. It is hard to
imagine how India would
have looked without the
Constitution that Baba Saheb
Ambedkar gave us," said

Indian High Commissioner to
the UK, Vikram Doraiswami.

Gray's Inn is one of the
four prestigious Inns of Court,
or professional associations
for barristers and judges, in
London.

Lady Justice Geraldine
Andrews, the Treasurer of
the Inn, opened Thursday's
proceedings by referencing
the portrait of Ambedkar
installed in one of the rooms
two years ago and Lady
Arden, former justice of the
UK Supreme Court and chair
of the proceedings, called for
greater exchanges between
India and the UK in the legal
arena.

"I was inspired to be
Called to the Bar by Gray's
Inn because Dr Ambedkar
and Veer Savarkar were bar-
risters there and it was a his-
toric moment for the current
Chief Justice of India, who is
from the same community as
Dr Ambedkar, deliver an
address at the Inn," said bar-
rister Kashmira Vora, behind
the installation of the portrait
in 2022."It was the first non-
white portrait to go up in a
prominent place at Gray's
Inn. Ever since, the members
of the Inn have recognised
the contribution made to the
development of law by Dr
Ambedkar," she said.

BRICS Parliamentary Forum con-
demns Pahalgam terror attack

NEW DELHI : The BRICS
Parliamentary Forum, which
includes China and Iran, con-
demned the terrorist attack
in Pahalgam and resolved to
fight terrorism together on
Friday. Lok Sabha Speaker
Om Birla, who led the Indian
parliamentary delegation to
the forum meeting in
Brasilia, made a strong case
for cutting off financial assis-
tance to terrorist organisa-
tions, sharing intelligence,
preventing misuse of modern
technologies, and cooperat-
ing in investigation and judi-
cial processes."The joint dec-
laration strongly condemned
the recent terrorist attack in
Pahalgam, India, and it was
agreed that the parliaments
of all BRICS countries would
work together united against
terrorism," a statement from
the Lok Sabha Secretariat

said. Terrorists shot dead 26
people, mostly tourists, in the
April 22 attack in Jammu and
Kashmir's Pahalgam.The
attack drew strong retalia-
tion from India, with its
armed forces targeting terror
infrastructure in Pakistan
and Pakistan-occupied
Kashmir on the intervening
night of May 6 and 7. The
BRICS Parliamentary Forum
meeting in Brasilia was
attended by representatives
from India, Brazil, Russia,
China, South Africa, Iran, the
United Arab Emirates, Egypt,
Ethiopia and Indonesia.After
several rounds of intense dis-
cussions and deliberations
during the conference, a
broad consensus was
reached on key topics such as
artificial intelligence, global
trade and economy, inter-
parliamentary.

Karnataka HC grants interim relief to
KSCA officials in Bengaluru stampede case
BENGALURU : The
Karnataka High Court on
Friday granted interim relief
to the office bearers of the
Karnataka State Cricket
Association (KSCA), who had
approached the court seeking
the quashing of the FIR regis-
tered against them in connec-
tion with the stampede out-
side the Chinnaswamy
Stadium here, which claimed
the lives of 11 people.

In an interim order, the
court directed the state police
to not take any coercive
action against them until fur-
ther orders.

The High Court adjourned
the case to June 9.

KSCA President Raghu
Ram Bhat, Secretary A
Shankar, Treasurer ES
Jairam petition, and other
KSCA office bearers moved
the High Court seeking to
quash the FIR.

Marketing and Revenue
Head of the Royal
Challengers Bengaluru
(RCB), Nikhil Sosale also
approached the High Court
challenging his arrest in con-
nection with the stampede.

Sosale was arrested by
the Bengaluru Police in the
early hours of June 6
(Friday). He has contended
that the arrest was illegal,
arbitrary and not in accor-
dance with the law.

He claimed that he was
arrested without any materi-
als and even before the police
had conducted a preliminary
enquiry. He has thus sought
to declare his arrest as ille-

gal. On Thursday, the
Bengaluru police registered
an FIR against the RCB fran-
chise; DNA Entertainment
Pvt. Ltd., an event manage-
ment company; and the
Karnataka State Cricket
Association (KSCA) for culpa-
ble homicide, illegal assem-
bly, and other serious
charges. 

A day after the stampede
that claimed the lives 11 peo-
ple, the Karnataka police sus-

pended multiple IPS officers,
including the Bengaluru city
police Commissioner, B
Dayananda.

Apart from Dayananda,
Additional Commissioner of
Police Vikash Kumar Vikash,
Deputy Commissioner of
Police (Central) Shekhar HT,
Assistant Commissioner of
Police Balakrishna and
Cubbon Park Police Inspector
Girish AK were also suspend-
ed with immediate effect.

Meanwhile, Karnataka
Chief Minister Siddaramaiah
on Friday criticised the
Bharatiya Janata Party (BJP)
for politicising the recent
stampede. His remarks came
after the BJP accused the
Congress-led state govern-
ment of making the police a
"scapegoat" in the incident.

CM Siddaramaiah said the
state government has already
taken action against officials
who were found to be "visi-
bly responsible" and "negli-
gent in their duty."

"They are doing it for
politics. I don't do politics.
We have taken action
against those who were vis-
ibly responsible and found
to be negligent in their
duty," the Chief Minister
said here. Meanwhile,
Karnataka BJP President
BY Vijayendra accused the
state government of only
acting when pressure was
put on them.

Chhattisgarh CM meets
Union Home Minister Amit
Shah, shares achievements
of anti-Naxal operations
NEW DELHI : Chhattisgarh
Chief Minister Vishnu Deo Sai
met Union Home Minister
Shri Amit Shah in New Delhi
on Friday. According to the
Chief Minister's Office (CMO),
during the meeting, the Chief
Minister provided a detailed
briefing on the state's recent
successes in anti-Maoist
operations and the ongoing
development initiatives in the
Bastar region. CM Sai
informed the Home Minister
that the anti-Naxal campaign
has reached a decisive phase
with the state's renewed
strategy and the continued
support of the Centre.
Intensive operations conduct-
ed over the past one and a
half years have yielded signif-
icant results, including the
surrender of 1,428 Maoists, a
remarkable increase com-
pared to the previous five
years. He further stated that
205 encounters occurred
during this period, eliminat-
ing 427 Maoists, including
top leaders such as
Baswaraju, the Maoist gener-
al secretary, and Central
Committee member
Sudhakar. The state has also
established 64 new forward
security camps, substantially
strengthening the security

grid in the affected regions.
The Chief Minister noted

that the areas surrounding
these security camps are now
rapidly gaining access to
basic services like electricity,
drinking water, healthcare,
and education. Under the
'Niyad Nellanar Yojana', 146
villages have been identified
where 18 types of integrated
community services and 25
government schemes are
being actively implemented,
leading to a noticeable
increase in local trust in the
government machinery.

Union Home Minister
Amit Shah appreciated the
Chief Minister's detailed
progress report and lauded
the Chhattisgarh govern-
ment's decisive action
against Maoist violence. He
assured that the central gov-
ernment will continue to
extend full support to the
state in its fight against Left-
Wing Extremism and in
ensuring sustainable devel-
opment in tribal and remote
areas. This high-level meet-
ing reaffirmed the Centre-
State synergy in combating
extremism and highlighted
Chhattisgarh's evolving suc-
cess story, one where peace
and development .

Assam: Swelling
Brahmaputra sub-
merges vast areas of
Tezpur, locals demand
govt intervention
SONITPUR : As the swelling
Brahmaputra's raging flood-
waters submerge vast areas
of Tezpur, local residents are
demanding immediate action
from the state government to
prevent further soil erosion
and houses from getting
washed away. A local resi-
dent said, "One or two hous-
es have been washed away.
In the Bhomoraguri village,
under the Tezpur Legislative
Assembly constituency,
Sonitpur district, a large por-
tion of land along with many
homes at Bairagi Tila has
been swallowed by the river,
leaving everyone in a state of
panic. Similarly, due to the
intense erosion by the
Brahmaputra, many houses
are on the verge of getting
washed away." "If the Assam
government does not take
immediate action to prevent
erosion, a large area would
be engulfed by the
Brahmaputra, and as a
result, multiple villages in
Tezpur will come under
threat," he added. Local vil-
lagers have urged the Assam
government to take neces-
sary steps to prevent further
erosion.

402 Agniveers pass out from
Dogra Regimental Centre after
rigorous 31-week training
NEW DELHI : The Dogra Regimental Centre held the passing
out parade and attestation ceremony for the 5th Agniveer
Course on June 4 at the historic Jamedar Lala Parade Ground,
according to a release on Friday.

A total of 402 Agniveers
passed out and were attested
to be sworn in as part of the
Indian Army.

The Agniveers underwent
rigorous training for 31
weeks from November 1,
2024, to June 4, 2025. This
training included tactical
and physical training, drill,
weapon handling, field/ bat-
tle craft, and endurance,
turning them into profes-
sional soldiers. Team-build-
ing and Esprit-de-Corps
were ingrained through var-
ious sports and professional
competitions during the
training.A highlight of the
training was a weeklong
training camp conducted
under realistic field condi-
tions. The camp put
Agniveers into various tacti-
cal exercises and situations,
initially keeping them self-
sustained for 72 hours in
field conditions. It culminat-
ed in a gruelling 40 km 'Josh
Run', a true test of
endurance, spirit, strength,
and willpower.Major General
Anupam Baghi, Additional
Director General of
Rashtriya Rifles, and
Brigadier Jitendra Sharma,
Commandant, The Dogra
Regimental Centre.


